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Fare-cam-Time Table last Jssu. lIy 
D.T.C. 

546. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) when the last fare-cum-time 
table was issued by the D.T.C. for 
the benefit of commuters; 

(b) how many new routes haVe 
been added, changed after that upto 
31st October, 1978; and 

(c) whether it is proposed to :s<lue 
a new fare-cum-time table by the 
D.T.C. and if so, when? 

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Far-cum-time 
table was last issued in January, 1977. 

(b) Forty three new routes have-
been added and in case of 71 routes, 
certain modifications haVe been carried 
out. 

(c) Yes, Sir, sometime in April. 
1979. 

Action on Report on V~madalal 
Commission 

547. DR. SAROJINI MAHISHI: Will 
the ¥inister of HOME AFFAIRS be-
pleased to state: 

(a) whether any action has sl.nee-
been -taken by GoYernment on the' 



Written AtasWet'B NOVEMBER 22, 19'8 

report of the VimadalaJ. Commission 
in which serious charges have been 
levelled against some high persons of 
Andhra Pradesh; and 

(b) if not, the reasons thereof? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL). (a) and (b). 
The Commission of Inquiry, headed 
by Shri J. R. Virr..adalal, submitted its 
First Report On the 1st June. 1978, 
and this Report was laid on the Table 
Of Lok Sabha along with a memo-
randum of action taken thereon, on 
21st July, 1978. As mentioned in the 
said action taken memorandum. the 
'Report was remitted to the Govern-
ment of Andhra Pradesh for taking 
neceessary follow up action on the 
findings of the Commission contained 

-therein. 

The Commission has submitted its 
Final Report on the 30th October. 
1978, and this Report is under exami-
natiOn of the Government. 

.... dIlty to make Uranium-Plutonium 
OxIde mixture for Tarapur PlaDt 

M8. SHRI D. D. DESAI: Will the 
Minister of ATOMIC ENERGY be 

-pleased to state: 

<.) whether Government has set 
facility to make Uranium Pluton~um 

-Oxide mixture to meet possible fuel 
needs of Tarapur Plant in case of 
stoppage of U.S. fuel to the Plant; and 

(b) if 80, by what time will this 
new fuel be made available? 

THE PRIME MINISTER (SHRI 
-)'{ORARJI DESAI): (a) No. Sir. 

(b) no.. not arile. 

Chan,. in Top Poaltlou in Ceal IIldia 
Ltd. 

549 SHRI D. D. DESAI: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether he has made dt".lstic 
changes in the top positions in the 
Coal India Ltd.; 

(b) if so, details thereof; and 

(c) reaction of the employees and 
the others affected due to these 
changes? 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
and (b) _ No drastic changes have 
been made in the top positions in 
Coal India Ltd. The Chairman-cum-
Managing Direector relinquished 
charge on the 16th September, 1978 
on the expiry of his term of office. 
This post is now held by the Secre-
tary. Departmeent of Coal in addition 
to his own duties pending appointment 
of a full time Chairman-cum-Manag-
ing Director. 

(c) Does not arise . 

Chief MInisters' ConferenCe On Law 
and Order 

550. DR. MURLI MANOHAR 
JOSHI: ' 

SHRI RAJKESHAR SINGH: 

SHRI MANORANJAN 
BHAKTA: 

SHRI YUVRAJ: 

Will the Minister Of HOME AF-
FAIRS be pleased to state: 

(a) whether the Chief Mini,ters' 
conference held in September, in 
Delhi suggested any specific measur. 
for effectively checking the law and 
order situati<*l and the anti-soeial 
elements in the country; -




